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IN THE CENTHAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.N0.808/92

- BETWEEN 2

E.,Sreeramulu

" E.Jayarami hkeddy

B ,subramanyam
G.Bhaskara Chetty

AR
The Senior Supdt., of Post
Offices, Chittcoor Division,
<hittoor.

The Post Master General, A.P.,
Southern Region, Kurncol,

The Director General of Posts,
New Delhi.

Counsel for the Applicants

Counsel for the Respondents

HON'B LE

-

- CORAM;

Date of Order: 18.9.1992

.. Applicants,

.. Respondents, .

.. Mr Krishna Devan

e. Mr.N.K.Devraj

SHRI T. HANDRASEXKHAKA KEDDY, MEMBEK (JUDL, )

(Order of the Zingle Member Bench del ivered

by Hon'ble Shri T.Chandrasekhara Reddy, Member (Judl,) ).
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This is an application filed under Secticn 19 of
the Administrative Tribunals Act to dirgct the respondents
declare that all the appliéants ﬁ%gg;entitleq for D.A, for
the epe period of training cbtained outside the headquarters

and pass such other crder or orders as may deem fit and

proper in the circumstances of the case.

The facts §iving rise to this CGA in brief are as { :

follows:

All the applicants herein are werking as Postal
Assistants in the LCivision of Chéttoor. The applicants
were deruted to undergc "Induction of F.As training at P.T.C.
Mysore} as per the crders of the First respondent; on different
Cates. Theg&ifiﬁJapplicant underwent training at Mysore from
17.7.1989 to 7;10.1989, second respondent from 21,10,1989
to 15.1.1990 and third and fgupth applicants from 11,2.1991
to 4.5.1991. The lst and IInd agplicants wese underwent
training at Mfsore and IIlrd and IVth respondents weme at
Hyderabad. The respondents have paid only Travelling allowance
to the apﬁlicants for performing jocurney to Myscore and Hyderabad
where the applicants underwent the said training. The,
appiicants were not paid D.A. during the period of training.
The,applicants themselves have borne all the expenses &
during the period of training. The applicants have filed the

present OA for the relief as already indicated above.

Today we have heard Mr.Krishna Devan, 2dvocate for the
applicant and Mr.N.R.Devraj, Standing Coéunsel for the respon-

dents,
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Mr.N;R.Devrajﬁ fcr the respondents vehemently opposed

this CA and contended in view ofrthe'D.Gs circular dated

17.8.1987, that the applicants are not entitled to the daily
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Copy to:=-
1. The Senior Supdt. of Post Offices, Chittoor Division,
Chittoor.
2. The Post Master General, A,P.Southern Region, Kurnool.
3. The Director General of Posts, New Delhi.
4. One copy to Sri. Krishna Dewvan, advo;ate, CAT, Hyd.
5. One copy to Sri, N.R.,Devaraj, Sr. CGSC, CAT, Hyd.
6. One spare copy.
Rsﬁ/-



allowance during the pericd of training.

Admittedly the applicants had gone to Myscre andé
Eyderabad to undergo the said training in pkirsuance of the
proceedings issued by the.%irst respendent. The fact that
all fﬁe'4 épplicants herein héqbompleted training in
pémsdance of the said orders of tihe first respondents is
hdt En dispute intthis CA, Admitfedly whilﬁLundergoing the
séid t}aining.£ﬁé épplicants should have spent some amount
towards boarding and lodging,charges.' For all purposes it has
get to be taken that tﬁe applicants weré "outside headquarters
on official duty while undergoing .the said training". Sc as ti
applicants had been on cfficial duty outside the headQuarters
it will be fit and proper tc direct the responddnts tc pay the
applicants the DA yo which they are entitled in accordance with
rules, No doubt tke contention of Mr.N.R.Devraj is that the
said DA cannot be paid to thém in view ¢f the letter dated
17.8,1987 issued by the Director General. But nc credence
cén be givern to the said letter as already pcinted out as it
must be taken #e fcr all purrcses that(:fhe-applicants were on
"duty" duting the said trairming. So they have gct to be paié

the DA as already pointed ocut in accordance with rules.

Mence we direct the respondents to reimburse the
applicants the daily asllowance for which they are entitled
in accordance with rules for the period of training. If any
payments had already been made the same shall be deducted from
out of the amcunt that is payable in persuance of this order
of the Tribunal. This brder shail beimplemented within 3
menths from the date of communication of the same. With the
" above said directions CA is allowed, leaving the pérties to
bear their own costs. |
T Chom dne te 1tua o

(T.CHANDRASEKHARA REDDY)
Member (Judi, )

Dated: 18th September, 1992
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